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The Committee recommend that the ember might be permitted. 
to move for leave to introd~ the Bill 

(2) The Comtitution (Amendment) Bill, Urn (Amendmai of 
article 124) by Shrl P. K Deo. 

The Bill seeks to amend artide U4 of the Corutitution with a · 
to provide that the senior most Judge of the Supreme Court shall be 
appointed the Chief Justice and that no one sball be appoimed 
Juttice who bu not served for at least two years a Jud.le of the 
Supreme Court. 

The Committee recommend that the 
to move for leave t.o introduce the Bill. 

mber might be permitted 

(3) Th Comtitut.ion (Amendment) Bill, 1971 (lnaet"dcm of new 
article• 24A Mtd 24B) b Dr. Lumlnarain Pandey. 

The Bill b to provide for (i) the right to work to all citiz.ens 
above the age of 18 /ean and to subliatence allowance in of failure 
to I th work, an (il) compullory and free education to all children 
up to the age of 14 y r1 and 18 yean respecti\fely. 

Th Commit recommend that the Member mi t be permitted to 
move for leave to introduce the Bill 

9. The Committee recommend tb•t-

( i) th allocation of time to resolutions, u sh.own in paragqpb 4 
above be all'ffd to by the House; 

(U) tbe cl tlon and allocation of time to Bills by Com· 
ml e shown in tbe Appendix be •treed to by the Ho 
and 

(Wi) Sarvashri Atal Bihari Vaj , P. K. Deo end Dr. Lax.aU-
narain Pand y be ~tted to m tor leavt to introduce 
th tr Comtltution (Amendment) Bills. 

G. G.SWELL, 
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